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to lay on the Table a copy of the
Annaul Report of the Indian Insti-
tut. of Science, Bangalore, for the
year 1964-85. [Placed in Library. See
No. LT-543/67].
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MR. CHAIRMAN: 1 have finished
1t Yoy can ask the Minister for the
Report ang put a question.

Re 1sED  EstiMmAaTeEs  (1966-67) AND

BuigerT EstrMmaTEs (1967-68) or Ewm-

POl YEES’ STATE INSURANAE CORPORA-
TION AND RELATED PAPERS

SHRI L. N. MISHRA: Sir, 1 beg
to lay on the Table a copy of the
Revised Estimates for the year 1966-
67 and the Budget Estimates for the
year 1967-68 of the Employees’ State
Insurance Corporatron, together with
the Performance-cum-Programme
Statement and the Business Type
Budget of the Corporation. [Placed
in Library. See No, LT-545/67],

0 ITFICATIONg UNDER THE CoAL MINES
ProvibENT FUND AND BonNUs ScHEMES
Act, 1948

SHRI L. N. MISHRA: Sir, I also
heg to lay on the Table g copy each
»f fou gNotifications of the Ministry
¥ Labour. Employment and Rehabi-
titation (Department of Labour and
Emplo-ment), under section 7-A of
the Coal, Mines Provident Fund and
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| Bonus Schemes Act, 1948, {Placed in

liibrary. See No. LT-612/67 to 615[67]

THE DISPLACED PERSONg (COMPENSA-
TION AND REHABILITATION) AMEND-
MENT RULES, 1967

SHRI L. N, MISHRA: Sir, 1 also
beg to lay on the Table a copy of
the Ministry of Labour, Employment
and Rehabilitation (Department of
Rehabilitation)  Notification G.S.R.
No. 435-R/Amdt. LXXXII, dated the
17th March, 1967, publishing the Dis-
placed Persons (Compensation and
Rehabilitation) Amendment Rules,
1967 under sub-section (3) of sec-
tion 40 of the Displaceq Persons
(Compensation ang Rehabilitation)
Act, 1954, [Placed in Library See
No LT-544/67].

THE DEFENCE OF INDIA (AMENDMENT)
RuLss, 1967

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
TAIRS (SHRI K. S. RAMASWAMY):
3ir, I beg to lay on the Table, under
ection 41 of the Defence of India
\c, 1962, a copy of the Ministry of
Iome Affairg Notification GSR. No.
'81, dateq the 25th May, 1967, pub-
lishing the Defence of India (Am-
xilment) Rules, 1967. [Placed in
Jillfal‘y. See No LT- 54.9/’67]

————

5TATEMENT RE WEST ASIAN
CRISIS—contd.

MR, CHAIRMAN: On June 8,
1967, Shri Surendra Pal Singh made
1 ytatement in regarq to the sifua-
tion in West Asia. We had a suffi-
cient discussion on this matter. Any
Member desiring to ask  questions
may do so.

SHRI MULKA GOVINDA REDDY
(Mysore): Mr., Chairman, before 1
ask questians, I woud like to know
from the Minister whether he has to
mike any additional statement with
regard to West Asia hecause new
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developments have taken place. Be-
fore we put questions, let him make
statement clanfying the latest posi-
tiom,

THE MINISTER OF EXTERNAL
AY¥FAIRS (SHRI M C CHAGLA):
Well, Sir, we have 3ll read m the
papers—I have not got any official
information—that the UAR has ac-
cepied the cease-fir> ang that Syria
has accepted the cease-fire On the po-
litical side, that 1s the only further
development that has taken place
smce the statement was made yes-
terday. We are all anxious that
fighting 1n this region should stop,
that peace shoulg be restored and
that the parties should come to some
amicable set‘lement.

¢HR1 MULKA GOVINDA REDDY"
[ vwrould hke to know from the Min-
ister whether, whep the Secretary
General decided 10 withdraw the
UNEF from the Gaza Strip and the
tension was mounting, the Govern-
ment of India requested the Secre-
tary General to evacuate the Indian
Contingent from the Gaza Strip Ly
alr This 1s my first question

The second question 1s this. In
this West Asian rcrisis, the Govern-
ment of India instcad of taking . he
overale picture into consideration, has
resulted in support of the actions -of
the UAR they have given their un-
stinted, unqualified wunthinking and
indeserved support to the UAR in
this respect without ascertaining
the proper position 1n West Asia, and
they have thus lost a splendid oppor-
tunity of taking an initiative in restor-
ing peace in that part of the world.
I would also like to know from the
Minis‘er—we are all anxious to have
peace restored in that part of the
world—whether they have taken into
consideration the statements made by
Syria, the UAR and other Arab
coun‘ries that their main aim is to
annihilate Israel, whether he has
reconciled himselt to the existence of
Israel as an independent country and
whether the security, and integrity of
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the Slates recognised by the United
Nations and who are gll members of
the Umted Nations will be protected
and that they will not lend support to
the UAR and other Arab countries ‘o
extinguish Israel from the map of
Asia.

SHRI M. C, CHAGLA: Sir, 1t 1s
better for me 1f I answer each ques-
tton because otherwise it is very diffi-
cult tor me to answer the questions

MR CHAIRMAN Yes.

SHRI M C CHAGLA' Let me first
deal with the question of the evacua-
tion of the Indian Confingent. Natu-
rally, everyone 1n this House 1s most
anxious about their safety and 1 hope
we all universally condemn the brutal,
callous, deliberate attack that was
made on them by the Israeh Forces
That 1s the Report of the Secretary-
General We have not yet had a
word of apology from lIsrael or any
expression of regret as to what has
happened

Now, let me shortly state the his-
tory We tries to evacuate them
through air We chartered two Air
India planesi We were then told
by the United Natioas that they were
arranging the programme, the Forces
were under +heir control, they had a
staggering programme and they would
see to 1t that that programme was car-—
ried out. Their suggestion was that
they should be evacuated by sea and
not by air, and we were told that a
ship should leave Bombay on the 8ch
June, which would pick up people
from the place where they were,

THE MINISTER OF DEFENCE
(SARDAR SWARAN SINGH): On
the 19th; that was the date fixed.

SHRI M C. CHAGLA' Nineteenth;
that was fixed for evacuation. In the
meanwhile, you know what happened
Now, we have been in communication
with the United Nations’ authorities
for an immediate evacuation, and I
should like to tell the House the latest
situation from the report which I got
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this morning. Now, it has been dis-
covered that it is mot possible to
evacuate gur Indian Contingent from
ihe Port of Gaza because it has become
unserviceable and therefore they are
going to be evacuated from a nearby
port, which is the port of Ashdod.
And this is what the report says:—

“We have decided to use Ashdod
as being the most practicable em-
barkation pcint under the circumst-
ances. Accordingly, Swedish Con-
tingen:, Norwegian Hospital and
almost half of Indian Contingent
will embark by s.s. Thuleland
before midnight tonight for depar-
ture, that is, 0.30 hrs, 9th June.
Troops have been on the move for
the past two hours. Our present
plans are complete withdrawal of
all Contingents less Yugoslave Con-
tingent from Gaza by the 10th of
June, In the light of Gaza Port
being unserviceable, there is no
other alternative but to have the
troops sent to Ashdod.”

There is one further piece of news
I would like to give. That is what
the Secretary-General has done after
we got in communication with him.
The Secretary-General sent a direct
telegram to the Premier of Israel last
night, asking them that the ships must
be allowed to pick up our troops by
Friday night. The United Nations has
been informed that three ships are
lined up, a Swedish ship and two
Yugoslav vessels. They are to reach
the Gaza harbour by Saturday morn-
ing. One of the ships is already in the
Gaza waters. This was the previous
information that we had. But now
we are told that the Gaza harbour 1s
not serviceable and, therefore, our
troops should be picked up from
Ashdod. I hope there will be no
further casualties.

1 would also like to mention to the
House with deep regret that the
numbers of our casualties are larger
than was reported in the statement.
The latest figures are 11 killed, 24
injured and 7 missing. I hope the
whole House will join with me in
expressing our sympathies and our
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condolences to the families of the

bereaved.

These brave men went there in the
cause of peace, to preserve peace and
I think the House will agree with me
that it is terrible that they should
have met with this fate when they
were about to be repatriated home.
We may differ as to our policy. Bu.
there can be no doubt and I hope that
the whole House will be behind me
in condemning Israel for this delibe-
rate

SHRI M.
(Madras):

SHRI M. C. CHAGLA: Yes, on
facts. The facts are from the Secre-
tary-General of the United Nations. I
have got the reports here {Inter-
ruptions). May 1 finish?

SHRI BHUPESH GUPTA (West
Bengal): Sir, here we s.00d up in
silence for the great people who have
been killed. Now three more people
have been known to be killed. I hope
you will ask the House to stand in
silence.

RUTHNASWAMY
It should be on facts.

SHRI M. C. CHAGLA: I was saying
that these reports are not from any
partisan source. They are not reports
from the U, A. R. or the Arab coun-
tries. I have got both the reports
from the Secretary-General here.
There can be no doubt that this con-
tingent, which was in the Gaza strip,
where the flag of the United Nations
was flying, where there were proper
markings, where there was no mis-
taking as toc who these people were,
they were first strafed and then artil-
lery fire was directed against them.
We may differ as to our policy with
regard to Israel. But I am sure there
will not be a dissenting voice in this
House in condemning this action cn
the part of Israel.

MR. CHAIRMAN: May I ask you
to stand up for a minute in silence
as a mark of respect to the memory of
the deceased?

(Hon. Members then stood in silence
for one minute).
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SHRI MULKA GOVINDA REDDY:
He has not answered my other ques-
tion,

SHRI M. C. CHAGLA: There was
the other question that I have to
answer. The second question was
whether the action that we took, or
the decision that we took, has pre-
vented us from taking an initiative
for peace. My hon. friend has only
got to reag the statemenis made by
our very able representative, Mr.
Parthasarathy, in New York. What
has he been doing?

SHRI MULKA GOVINDA REDDY:
There was so much divergence bet-
ween the statement of our representa-
tive and the statement that you have
mad®e here.

SHRI M, C. CHAGLA: There was
no divergence. He was acting under
our instructions. After all, an
Ambasssador has not got a
policy of his own. An Ambassodor
carries out the policy of his Govern-
ment.

SHRI MULKA GOVINDA REDDY:
e has acted well.

SHRI M. C. CHAGLA: 1If he has
acted well the Government has acted
well. He was acting under our
instructions (Interruption by Shri
Dahyabhai V. Patel) and not his own
instructions, Mr. Dahyabhaj Patel.

SHRI DAHYABHAI V. PATEL
(Gujarat): Why do you not follow
your own instructions? You observe
neutrality here. Why do you take a
partisan attitude?

SHRI BHUPESH GUPTA: He did
not remain neutral there. He criti-
cised Israel, He voiced the  senti-
ments of the Government of India, of
the people of India and he said that
Isracl was escalating the war. He
also suggested that the cease-fire be
linked up with withdrawal to the
position as on June 4.

SHRI M. C. CHAGLA: May I say
a word about neutrality of which my
friend, Mr, Patel, is very fond? India

[ RAJYA SABHA ]
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has mever heen neutral, It does not
believe in neutralitv. It believes in
non-alignment. Throughout our his-
tory we have passed judgements. We
have stood up for causes. Look at
our history. And if I am going to be
asked today that India should foid
up its tent and retire into isolation,
I say that would be a bad day for
our country,

Now, ag regards the question of
annihilation of Israel let me say this,
President Nasser made it perfectly
clear that he will not take the first
step against Israel, that he will not
start aggression. But he said if Israel
started aggression, it will be a war to
the finish, and I agree he used the
words “Israel will be annjhilated”.
But he made it perfectly clear—vou
can read all his statements— that he
did nnt want to start the war, that he
did not want to start the conflict . . .

SHRI M. RUTHNASWAMY: What
about his previous utterances?

SHR1 DAHYABHAI V. PATEL

And what about his action?

SHRI M. C, CHAGLA: May I
finish? As regards the existence of
Isarel, we have recognised Israel. We
have a Consulate in Bombay., And
there can be no question about our
attitude as far as the existence of
Israel is concerned.

SHRI DAHYABHAI V. PATEL:
Sir, a few days ago we haq asked
for information on this matter and
the hon. Minister referred to some
Jetters that he had received. 1 re-
quested whether copies of those letters
would made be available to us. There
is no answer. I have also followed
up with g letter. There is no answer
vet gbout the letter he is supposed to
have received, the source of his in-
formation on the basis of which he
says the aggression came from Tsrael.

SHRI P. X. KUMARAN (Andhra
Pradesh): It did come.

SHRI M. RUTHNASWAMY: That
may be your opimion.
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SHRI P. K. KUMARAN: It is a fact,

SHRI DAHYABHAI V. PATEL:
The position ig this. The  United
Nations Peace Force was there and
they were asked to go gway. By
whom? By the U.AR. The Force of
peace was asked to leave and leave
Isreal open to aggression. President
Nasser vowed to exterminate, to eli-
minate this little State of Israe] which
has been standing up against the
aggression. What did we do when
Pakistan threatened? We took  the
offensive because offence is the best

mode of defence. How can you blame
Israel?

HON. MEMBERS: No, no.

SHRI DAHYABHAI V. PATEL:
The only point is this, Sir, what the
Congress policy. . [The Minister
of Defence (Sardar Swaran Singh)
stood up in his seat] I am not yield-
ing.

SARDAR SWARAN SINGH: I am
on a point of order.

SHRI DAHYABHAI V.
I am not yielding, Sir.

PATEL:

SARDAR SWARAN SINGH: 1 am
on a point of order, He must yield.
My point of order is simple. How far
is the hon. Member justified in dis-
torting the Indian position? We never
took the offemsive. We were all ‘he
time on the defensive, and 1 wani a
very clear assurance that nothing witl
be gaid to tarnish our image and to
misrepresent us.

SHRI DAHYABHAI V. PATEL:
Sir, the trouble with our Government
is that they would not learn. They
do not learn that when we tried to
take the offensive, we failed; we could
not reach Lahore, while the little
Israel, when they took the offensive,
they succeeded in making the enemy
run for its life.

SHRI Z. A, AHMAD  (Uttar Pra-
desh): Does he want us to learn from
Israel?

892 RS—6.
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SHRI DAHYABHA] V. PATEL:
That 15 the trouble with our Govern

ment and, of course, our friends here.

(Some hon. Members stood up in
their seats)

MR. CHAIRMAN:

I ask you to lis-
ten.

I want silence to be maintained.
I would give you an opportunity.

SHRI DAHYABHAI V. PATEL:
If my friends here who are getting
excited could only learn this thing
from the country from which they
take so many lessons, its attitude to
the meanmg of the word “non-align-
ment” if perhaps our Government
had followed that line, we would
not have been in these difficulties. Sir,
I want to know from the Minister
why the Government of India did
not decide to airlift our Army per-

sonnel which was exposed to
1 p.m.such a risk there. It is a shame.

Every time we are asked to get
up and respect their memory. Certain-
ly we respect them, The whole country
has the greatest respect for our armed
forces. But what has this Govern-
ment reduced our armed forces to?
Why should we wait for ships? Have
we not got Air India? Have we not
got our Air Force in this country? Is
the Air Force reserved for only V. L
Ps. and for the use of Ministers if
they want to go about in connection
with electiéns? What about  these
army personnel? I charge this Gov-
ernment with ufter neglect in looking
after the safety of these personnel
who were out on a mission of peace,
They should have been airlifted from
there when the situation became so
serious. It is utter bankruptey. There
was some talk of charges and that the
U.N. would not pay their charges for
airlifting. Sir, is the Government of
India haggling over this small matter
of charges? They see crores and
crores of rupees going down the drain,
It does not bother them. The matter
of charges could have been argued
afterwards. Well, we make a large
contribution to the U. N. Fund. We
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could have made a deduction from t
later en. But the first thing that wa-
necessary was to secure the safety of
the personnel who were 1solated and
who were exposed to risk by ine
action of the Government of India.
The action of the Government of
India may have been prompted by
the UN and perhaps whether we
were right in following the directinns
given by the U.N. in this matter,
18 a matter that can be argued But
certainly we were not right In expos-
Ing our men to grave risks of death
this manner

MR CHAIRMAN: We have a dis-
cussion for 1% hours on this I would
request you tg put your qucestion >
now.

SHRI DAHYABHAI V PATEL.
May I ask the hon Minister whether
he refused to see the Council of
Israel, who he says represents his
country here 1n Bombay, when he
came to see him yesterday? May 1
know whether it 1s not a fact that the
Secretary of the Department. Mr.
Azim Hussain, also refused to see him
and gall correspondence with Israel 1s
carried on through a third party, and

that 1s why Government of India’s
iformation 15 so slow? They write
to a third country from here and

they write to Israel or the United
Nations and we get that informa-
tion here after iwo days On the
second day or the third day we get
second hand infoimation, passeq on
to us as third-hand And, therefore
the House 1s not properly informed
in this maticr  Will the hon Minis-
ter answer?

SHRI M. C CHAGLA Yes, Sz J
wish Mr Dahyabhalr Patel’s indigna-
tion was directed against the right
country and the country that 1s 10
blame He has not said one word—
the House will notice—condemn.ng
Israel for what was done to our fel-
low ceuntrymen. Now Sir, as regards

[ RAJYA SABHA ]
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Israeli aggression, here 1s a piece of
evidence which Mr. Dahyabha) Patel
will digest m his more sober momenls,
This 1s from ‘The Indian Express’
dated the 9th June, 1967:

“Israel has officially admitted that
1t fired the first <shot in the Arab-

Isiael conflict, now in 1ts fourth
day
Israel’s Ambassador in  Londo.,

Mr Aharon Renez 1n his talk at a
meeting of British MPs of all
political persuasions last night made
no excuses for the Israeli offensive
that plunged West Asia mto a
calamitous war

He justified the Israeli offensive
on the giound that, surrounded as
Israel was then. offensive was the
only way out for it.”

Here 15 a confession, an admission

SHRI BHUPESH GUPTA He 1s
trying fo justify that by our action
against Pakistan

SHRI M C CHAGLA 1 hope Mi1.
Dahyabhar Patel agamn in his leisure
moments will read history and find out
what happened in 1965

SHRI DAHYABHAI V PATEL: I
have read.

SHRI M. C CHAGLA As my
hon friend pointed out, I am suipr:-
sed and shocked that any Indian and
certainly a Member of Parliament
should say that we took the offen-
sive against Pakistan,

SOME HON MEMBERS: Shame

SHRI DAHYABHAI V PATEL:
He has distorted what I said.

SHRI M RUTHNASWAMY. It was
no. at the beginning that we fook
tnc offensive It was only tn the midst
ol the war, at a certain time

(Interruption)
SHRI M C CHAGLA: I lhave
argued this case 1n the Security
Council and I know the facts. 1 am

picpaied lo argue 1t out in five minu-
tes now, Every action of ours was
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defensive, It was only when the
Army of Pakistan was marching to-
wards Chhamb trying to cut our
lifeline that we took action against
Lahore, purely defensively.

SHRI DAHYABHAI V.
That is exactly what 1 said.

PATEL:

SHRI M. C. CHAGLA: That is not
what Mr. Patel said . (Interrup-
tion) Now_ Sir, Mr. Dahyabhai Patel
said certain things which I have got
to correct. As regards the source of
information on aggression I got his
letter yesterday. The draft is ready
and it has given what the position is.
Mr. Dahyabhai Patel wrote a leiter o
you asking for certain facts. That
letter was forwarded to me and I
have sent g reply to the Chairman
which contains two pages of the
sources from which 1 deduced that
Israeli leaders had made certain sta'c-
ments which were highly provocative.
1If Mr. Dahyabhai Patel will oniy
take the trouble of seeing the Chair-

man, I am sure the Chairman will
show him.
SHRI DAHYABHAI V. PATEL:

I asked four days ago.

SHRI M. C. CHAGLA: Now, Mr.
Patel has waxed eloquent about neg-
ligence of the Government in loeking
after the interests of our forces 1n
UNEF and has also made capital oul
of the fact"that UNEF was made to
move out and, therefore, all this
trouble arose. Does he know that
when the United Nations passed a
resolution for the establishment of
the UNEF, Israel refused to have the
UNEF on its territory and only U.A.R.
agreed to have it? Ang it was not
our action. The  Secretary-General
made it perfectly clear that when the
U.AR. withdrew its consent and its
approval, the UNEF had no locus
standi and it had to be withdrawn.

SHRI DAHYABHAI V. PATEL:
What about the Government of India’s
moral responsibility to bring  them
here?
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SHRI M. C. CHAGLA: I am com-
1ng to that, You should know thai 1
am on my legs now. Now, as regards
our responsibility, we have sent tele-
gram after telegram to the  United
Nations suggesting an airlift, that
cvery possible slep should be taken

to evacuate these forces g5 soen as
possible, Now let us look at the
position. We have a commander of
this contingent, Gen. Rikhye, an ex-
tremely able Indian officer. He is in
charge of this contingent, He is

under the orders of the United Nat-
ions Thig is a United Nations foreec.
After all, there is such a thing as dis-
cipline in the military. We can make
suggestions, bul it is for the United
Nations in consultation with the Com-
manding Officer, Gen. Rikhi, to make
the necessary arrangements and as
I said, every day we have been send-
ing telegrams, making suggestions
for airliit and ships to be made
available and doing whatever could
be donc. How can we be blamed for
negligence when we have taken every
action, It was for the United Nations
in consultation with Gen. Rikhye to
decide on the way of evacuating these
forces. The contingents of other
countries also are there, which are
equally in danger. It is not only our
contingent which is there, Because we
have placed the contingent at the dis-
posal of the Unmitedq Nations

SHRI DAHYABHAI V. ©PATEL:
Is it not a fact that a certain contin-
gent left by air?

SHRI M. C. CHAGLA: Then ques-
tion of ecchomy, There was no ques-
tion of cconomy at all

SHRI DAHYABHAI V. PATEL:
Why doesn’t he answer my question”
Is it not a fact that a certain contin-
gent left by air?

SARDAR SWARAN SINGH:
Canada did evacuste its contingent
by air because the U.AR. pointed out
to the Canodinns that in view of the
Canadian attitude in the Security
Council «nd elsewhere, the Canadians
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in U.AR. at that time were not wel-
come and, therefore, they advised
them that they should immediately
take them away. So that was a spe-
cial case. The Swedes were there,
the Yugoslavs were there, the Brazi-
lians were there and the Irish were
there. So this is a wrong suggestion.
And if I may add with all humility,
in a situation where brave sons of
India, who went there in the cause
of peace, have lost their lives at the
brutal hands of a callous Govern-
ment, here are people who are out to
find alibis for them and thus damage
the morale of the people.

SRRI M. C. CHAGLA: About the
last question, again Mr. Pate] ig wrong.
He said that the consul of Israe] came
to see yesterday and the Secretary and
the Minister did not se2 him That is
false, He was with him for half an
hour ang 1 am glad to say that the
Secretary informed the (nnsul in no
unmistakable ierms of our feelings
with regard to what Israel has done.

SHRI DAHYABHAI V. PATEL:
Why do you not divulge all that he
said? Did he not say anything about
the person who died? Why do you
not divulge that?

SHRI LOKANATH MISRA (Orissa):
On a point of order. Would the word
‘false’ become parliamentary if it is
used by the Minister of External
Affairs?

SHRI M. C. CHAGLA: Mr. Patel
made a categorical statement. Of
course, he knows mors about the con-
suls than I do. He is constantly in
touch with the Consuls tut he made a
statement—the record can be read—
that neither I nor the Secretary con-
cerned agreed to se2 the consul. That
is a false statement and I rcpeat that
it is a false statement because he was
with the Secretary for some time. I
do not use unparliamentary expres-
sions.

SHRI DAHYABHAI V. PATEL: 1
accept the Minister’s statement. The
Minister did not see him but the Sec-
retary saw him,
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MR, CHAIRMAN: Shri Rajnarain.
You put questions for clarification.
ol vRA AW (IAT T3W)
S, 7w 6T wmw afedr oo
graifad o= % aeedl ¥ g 79T
§ fr 9 aeqetegia maadt 9v U
g & AT FWN &Y T FGA |
(Interruptions.) T¥HITAT & 1T A |
MR. CHAIRMAN: Both national and
international.
oft iA@Y : gHifeus oy ;T
qeEiNe T, It ®IT AT WA, 57
Tt grfafast § 7€ uF wwar R |
uF §ala q1 & ag qudT gl § W
ot oft & =g fF 9 gEwr s &
(Interruptions.) TeHIT «&F  HIT
g a8, ifeue on AT wedfie
TH, 9 ATV F4T g, I8 & JTAAT J1EAT
g | zafeu § sgar =rgan g f& @@
feamr &Y qlTT £ T T T AT A
aag foar otq | 98 7 F1E genars
oafeF! & ML T &9 & gAars § O
FT 399 faeq § WL &7 1% ;9T
a1 ? 7g 77 fagea & AT & ag wary
H1ZAT g, AT @t fag St & At o =maran
aTgg 2 |
SHRI AKBAR ALI KHAN: You say
ally, not alibi.
St TRAATAT : I THETS T,
z gferg 87« agY #g feat | AU Arge
7g § WX § g AT =0gaT § fw o
TAAZA FAT 97, A AAFCAT AT &9
T @ ZATET F I H g A ¥ A
78 ? us qrél 39 auy fgrgeara § o€y
YT ag wrofaez qret o, fyaq ag Far
a1 fF g g ofat 3 o ¥ o @9t
& S afesd 2t § ais e 7@
7T MTFEN T AT FEA AL QAT |
Fgr Eq A fgrrog @ E M
wafewr &) fgarad 37 § 1 oF =afe
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Now it ig the duty and recsponsibility
of Samyukt Rashtra Sangh to see and

J 97 gu° FZT 4T (Interruptions.)
o fF gIUEsr &7 oo g 47 | ar &
T YBAT FA1ZAT § HE & Ged B & 17
f7 oger qaad Tvg &9 AT FAAL FT
firsy & g &7 QarTd g1 7T o7 | AT
F Y aw 78 w1 & o gE Ao Fani
A1 gFq g &9 F fagg w1 faar g
qg 17 THY qF GIHL Fg @ ¢ fF
vEFY 3@ qI F #E faeardy a8 3
T qE #T T AIAAT  wET
Wt 7 FEr fF gAw wadr AT AT
dqag T Y F faqd wT A E

send them back to India.

*

q qumarg faw ag faer o faedene
FIEHTL H qTh ¥ Qo AR GO TG
gAY =rfgd 97 uw w1fae ooy qwrg
o FTT E | § T9 GBS F1 TG0 Ar@l
g1 A ug o =Y SeTaT aTEd Wy s
Tqor fag ST F1 gAT ¥ F17 39 TF AT
¥ g 5 a1 g7 qra § Aqw
forRardl w1 a8 fA9mn § 1 g7 9T
1 7% & ArfEd gwy § AW gl oA
fF feanfey o fow § g2 amwr §
T HTS ITHT AT 1 3G 7% & SR
WY 78T ¥ geAT § | A< 7 GXFIT FY
ZIAT wFA T4 & foF gt a7 fyw azg
F1 ATAET I 9T 9T IqT T8
fog axdt @7 A% gAR dfaw dae &
T g% ¥ | Tafaq § LT F1 3A%
fog St szUar g1 F agf 93 AT
FI Y &1 {7 F1gar § aAifE agi 97
g ¥ dfaw A1 @  oF A
¥ §f7% At @ ¥ gausa F wafE
¥ &1 #EN | Iaq wAlE ¥ w37 fx
et & o &fTw gegre wi T , Iaw
foq g% 93 g | T a%g ¥ g g
AfFdl & A1 o1 9T oY @7 gHT FT
THRAT AT qAT I T8¢ favar 71T safeg
ag ATUHY & 1 A &I & ITH! A

T aieY arfEd o wifE g faardy
ITET WA T 4 F |

q agt 9T+ ST Yo AZAT qTeT
IBAT F1ZAT § 5 917 g% F¥ vvqAr
g off Q1 747 agl 9¢ €F ITHY TGAT
q g ar | ®x M qAfewr a9 §
TS & fauior & gghit @E @Y
q ag qoTt w1 § oo gauaw
# eamAT g§ o, 9u awy Ffae
TE § F1E wrary IerE A ! fawiy
dorfaez qref &, HT o AT qANET
FrfEar & &g o1 5 TG BT e AqAT
F& Tfoar 7 oY ¥ F @9 W
fear o & o

SHRI BALACHANDRA MENON
(Kerala): I would like 10 know whe-
ther he is against the existence of
Israel?

SHRI RAJNARAIN: You will come

to know, ‘
T F ag A1 A1gAT§ b oY Tmrar
qIga § Iz w=SY a1 FEy 5 gw faq
ae Y AT e &, gw aeer Afq amer
2 AV { 34 a5 7@TT =g § fF qeew
difa § =< faaeema 1 Afs § a1
%F & ? sreaeiedrd 90TH 9T UTA% SAEY
7 & gua O M A T g7 L g9A
qrad | faq wma w1 AT &7 Aawe

FMGATE ! FMGNT AT ATTIE
T 7 gufHr ¥ § 7 AU uF 4% qT
FLHRTL A fgena ai 7& 1 7 57 q9a37
ez g ¥ faanf<d) wifas § gaavafy
¥ 7z Gaa faar ar fF aoma 48 a7
&Y, JY A< T A qG 4 F FT AT
A 7 fFat ! ag gWT At & H
atgat g fF wr g faverm ifq
arefy gRhY, 1 gFIX AT GUF UK
49 ¥ g49vqd § S Y€ 1T €9 F FA-
fafeg gz ara gon o1 ¥ 43 BT A
FA, qF LT FETLA W@ TR 3
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B qg a3 T F7% F OoTH & fqg
e AT 47T AE AT 7 FHUSA 7 FG

7 4g 9% #7% & fog d4¢ g qm9
gadl WY &7 | w9 w2 gwaT Awd
2Y aFdr & AT ATFLFHE FHAT & 5
qg AIA FAA FT AT FTAT  F1gaT AT,
A & AT ag T AT § F 99
qIffEeI1q A gATX F97 guar fwar v
qiffedid 3 99 FAHIE T GHAT FF
Ia% foar w1 & foar a1, @1 g7 &
gegTfaq a3eq 34 a1 F1 49A % goA
drsr AT fwar g, gad AsTg 99 Ay
off WY gaw fag 17 smafaat 7 ow
FAA I o, wErew garenf ar miT
a7 AT 7 a4 Faa7 a3 fF 3500
garT an " Wi few 2, e
qrfedta Fgal 2 FAI & WL Wi
FEAr & A & |

FATEE Z1 AL ASTE A7 AT T73
4R F M2qF fgeg 7 do1 A fgsqaq
Iq ITHAH A @ |

gHA UF A, A FIAE] TEAE
& QA A &, 344 wgA =g g f=
Fggry | uw qEf 2 gmfaer qf,
fasa Fraa, feans A7 9eAar 31
Y, 59 ufed S@ETAT IZE A A1F
qAT MT ITST 7T A qw {F4T 41
] UFHIF  JTET { HIS  FEAE
ETTT

MR CHAIRMA™: You sie getting
away from the subjec I should say
You kindlv put h: questiore telating
to this matter Any then there are so
many others wne wonld hke to put
questions Kindly fimsh up.

% LWNTWA : HHA, § J0AA1
1EaT g foF A7 37 ) fewir 9t f5
9% gAY oA w1 OfwEtd @ )
weTE L g1 A9, fzsqmer 39 qTmw,
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Fa gAY AW F F AW @ F a1 A
Tz g1 A, fesaAm  Fw S, =gy
ST AT foat srany, B w7 F Gy
2 AT, A1 TET AR g7 LT Fh
RAFA AT e Awa w5
gfafoufea ax saaewfa & g5 g+ #1
%71 EY AT, A7 FT I WX HAT
FEY, INF T1Z IR TR T 00 FAST
Z1 AT AT, IFF) g FWA Hi7 anaA {5
FT F¢ | ZAN IAETUN FZ @I
f& T/ 7 9EH I B ATHRIT T A
TS [T TAT F A7 JIAT 3, T 48
T EY A 3 1| AT 9 F F1¢ fF200
EHAT ZAT g AV AT M ZY 1T & A
JIAAT FTEAT § fF 0T 7w AT [
TR 1 foA qeqvET FoawT garq
FT - 05 GBS R, TEHT U A
ag arfeErATT AT AT FT AT THTA
FW@I T A& faaEr | F31 w9
Ova 71T 7 qIfFeaIa §1 QAT T
fwar, sm #t &g ¥ aorfsrars
TgAR oATY At ¥ 7 gOas
ad wigl @ f orfeeara Frgm IH A7
A9 7 w|W faw @y AWy Ew
faegzara =7 d@a 21
(Interruptions )

ZRI A1 a8 & f% v 7ay
ST #9T A gey YT AT T ARAT fF
FAAT F[ AT JFAIL & 375 § oY
SATET FAAT T 2 | 3afey & wgar
F1gAT g fF aravarswRe, faqema £
A0 & wTTRAT T, o F2w o, o+ arfae
Y, gFT ATgE AT A2y A1 | AgE
ST &1 qTASAT FATT gYAAT, THEG  ATEA
FT JTHAT TR 1097, Arfacarag
A AT AR g1 @ g, WA
dz1 2, 2@, 301 AT 31 A AETIRA
amal 1 AFE F Ar7 IR
MR. CHAIRMAN: Thank you, Mr.

Rajnarain  You have put enough
number of questions Mf. Ansari.
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SHRI M C. CHAGLA: Before Mr
Ansari, may I briefly answer the ques-
tions? 1 do not want te go into the
history of the foundation of Israel. My
hon. friend, Mr Rajynarain, has quoted
Dr, Lohia. I have also got a quotation
of Gandhij), what he said, what Pandit
Jawaharlal Nehru said but, as I said
wce do no. want to go into the past

SHRI FAJNARAIN, If you do not
go nto tie past, you will not know
the present and you will not know
the future

SHRI M C CHAGLA 1 know th2
past, I do not want to go into 1it, as
I said, just now. If my hon. friend,
Mr. Rajnarain, does not know the diff-
erence between non-alignment and
neutrahity, the only thing I can say is:
I feel very sorry for him.

Now as regaids the question of cease-
fire, he has made a very extraordinaty
statement, “Why did we not advise the
Arab States {o carry out the Resolu-
tion?” Tne very fact that we voted
for the Resolution—it was a unani-
mous Resolution—meant that we
agteed w th the other Members that
there shoild be a cease-fire What
further advice could we give than a
decision

St RN ;. Zq F24 2 fw
HeqFqT FUT A Fr 7 -

SHRI M C CHAGLA: May 1 finish,
please?” What further advice could we
give than that contained in the Reso-
lution passed by the highest inter-
national tribunal we have got in the
world?

SHRI MULKA GOVINDA REDDY.
Did you exert any pressure on the
UAR 1o accept a cease-fire?

SHRI M C CHAGLA- What pres-
sure? What greater pressure can there
be than a Resolution of the Security
Council, to which we were a party?
If we had not voted for 1t, then the
criticism would be justified, as why we
did not vote for i1t. But 1t was a una-
nimous Resolution to which we were

a party.
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MR CHAIRMAN (Addressing Shrt
P N Sapru) No speech you may put
questions I do not want to allow
speeches, we are already very late.

SHRI P N SAPRU (Uttar Pradesh):
Picsident Nasser wag not very happy
wilh all this; it 15 Syria |

Ft gariemt we@dt (I9T 93W)
feezx FEa, o oan.A wdr o @
fad & 7 QBT SEAT gl ww
a1 77 g % Fa1 3R 397 91 9% e
fam g &F St = fao famr £ 41
et g 3w =, faega @ =
v foarfaes a1 &, sARAd @
g1 FHL,FSEAIA I TR AW
ferr & & SvAtr s sqWEA Ay
AqIE FL [ 2, T AT FATIT FTEAIT T
FAME, I AT F7 W ¥ A AW
TR T-aan 7@ &, faqad v figd
g1 wAfepr @ Sos sgd, o
faarfae &1 FrAR &, FgAwdEy WY
g, AfFT argarg guF F1 ogg @Y
A & fF oAy zAwwe A wed
g, s &1 fadmT 1 wEE
F1 ST 57 g A7 Y fqarfaee 1 dwax
g, AT Fo FT AN L ATE AR
I HIR AT ITUSA FT W WG
awaar 3 1 faags 2@ @ foo
farar 7 mer sfexr o ogam #1 ot
AR ag A #Arw W qrfEEEr Y
QeaTd FL I 81 d Az Fqq ¢ (%
FIOAIX FT @R @1 qaewy afes
qEAAT 3, IWiAQ  Ag  TfEEATEY
g A 9fF sEar age o dnfey
&, zafed sz v.frmm 9 fas
I arfex | fenfee sar @
feiem & gag;ag I @ e &t
faurfaee *v€ @@ Fa= & 81, 9%
ford goasa &, #fex  mEQET ®
gy, fafeor gy, s ol g1, a= SoEe
& wed g1 S Su T, 9% fog
g TEY B TorsE 7 | at 9 f)-
I F F AT FY g5 Avmiad g
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[t gavear s=aty |

Fgr =4I g St fro foar & Qe &y
CTONTE "1 = B SO S -
OIfeRET T 7. #IT 9T AT 98 Fgal
2 fF afsa. A d wh ai FwnfeEr
q§ waaww §, afm aa® g™
qiffert & A @9 WL F
gfsam e fre s =fgw o
TIATE 98 ST Fg W I faafe
fooga @t &, fege smaw & 1w
T gH ATAT FAR AT TG FLE & 7
FT ZAY Jo UTo e Fam %
ar oag 75 € 9 fx fenfwe
wade F€ § AR g 91 fuafqaee
& #Ye 38 TOEA! 9 gHAT §, 9Q
ag ¥fear ¥ @ g1, A1Z ag wEAFT A
@ &, Mg g oferar § @A g
918 HiF F gaT &l %R S faEr a3
Tt aTfReaT FTeRIT & fa FEang e
g AEAAA §, A ITE HEHT
& arfeeaqra ¥ fost s =nfed, v =
ST I STPIE 9oF HI_T | UF &
AREACHE - SIE I C U R S TG
2 foofaee sferr &1 T amm o
T F1 @A AMT  STAURA F
IR, frga T Fw oifFee &1
R Fa ar st fawfree @
ATEAC W «aA d & § =qar
FH FIERF TR AIF @ § AR
Ffae o al = B §NE A%
R &1 9T AwE H 9 g F oA
F9 T A Fgad 4 5 7 7o et &
fgas &, T8r MA@ IFT F TATZA
F wmAd | fro fFmaTade v @
&1 & g Ao A o fa 7
WE Mo @ P TR
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N Ty 6§ Wwme § AR
T, 3% i agafy se Fa g
R gHam # qgwar g fF g
zEar afg qf & far @@ de AT
aifed | @fFT ¥ uF am zEd am
T wSEa § fF g &4
AR quE F mfaFm 4 wg @,
aff s fod &1 ga ary wg
vy @ o 7Y W AR 3y S wr-
A9 AT AT X g, A k@l
F TE ¥ gAR 43w war v 3q
I AqTHAT FT K18 gurare faem o
gy frey ?

o fegear asv § oAl &
e et a st fee faely @, 9=t
I3q fFar mm g1 & e Fr g
Mt e fodt 7 wgr & —

“A contributing factor to the
casualties guffered from artillery fire
was the proximity of the TUnited
Arab Republic military positions to
the camps concerned.”

TH T FwE@ w1 S fae

freft § e fodY &Y a6 & 98
IR AW e &, @ AW R
Tgad § BN 21 & ag S
aigm & Fr aww flt 1T
¥ gwmr W A FegfAraa el g
ar g fady & 7 e fAely g At
ZT 9397 & I [ SgiT FO AARIA
ARAAN N ¥ fFoar wEEa
e Ffesie g gom oar, @
R Jo To HXo HEF AN AW
@ gd o, @ 3B I
SRA A m AN o foe 7
W A A ff gewEer Fdrs TS

MR. CHAIRMAN: Mr. Bhandari now.
1 shall gp by parties and see that every
party ig given a chance.

ol geax fag wew (Towam):
gwmfa oY, & fRw W@ & &g

T fE—

There are unconfirmed reports,

here to suggest that UAR military

convoys also were moving on the
same road at that time.”
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A1 ag SATET BT g ATX 37 AT
arar B gAY & fai—ag W =g
3 & A 9 g——mn &fw
FAFST F A Y (O freft @ g0 TeaT &
AL | IAHT AT €A & S0, N
q wwaar g i w sea @y &
geefiRum ofF sHaR smEaew F four
FB WX FTIO I a4l € Tl g,
A foT gAA s uF  wTw-g &g faar
I+ 5T faae @1 o wFar |
uH g@ g fF g afvet w1 agy afasm
gar, wfFT ® qewr =m R
wrsfaq & gan s qdiegs faqr & 340
44 TEE g3 gATL &fTF agT AT T IS
feoser ¥ Gar gom & a1 gRA WEO
ferqum 1 oAAfrE X7 F A A
FRIEE AT qA78 & 57 A1 a4
qTq4 qgT ASWAA | I =S B
farar 33 g ¥ gwmarg i g A aET
NI UEREE AfuF  FEEE
gt arfgdr ar 1 uF gaar faee e
W@Ereg fF gor 3w 7 A udReyE
form A fowd s 7 Fg wig &

The Prime Mmister’s confession 1s that
New Delhrg attitude has been dictated
by a desire to answer Pakistan; pro-

paganda AL g 910 QE'\E‘E[%' W
afrr ox gwer gw A1 wfeEE F
uéiegs & fogama & &9 § gay S
ga Au Faw oy fAaew g faew
fawqrr & Wl WRrew ¥ f7 ¥ @A
graeg § g feafq Sregsed ¥ g
st fEw, fegmm ar AT At 8 98
St 7T qrETAE {oFm HFwd ?
TR Tar § ar fAfew § ¥ N
72 T @ F I AR AL W A
fafy @ug FW@ Al AW gEQ
Agr & gHdr g |

¥T uF faE MY § AR | TW|
ifr gg o e graey R
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[ G 4 qT AT GEIT R FA
aa—& qar g B owEE e gde
gt faee afgT-—wfeT wwmar #Y
QEr A AT ATRASN AT AN, T
Jo To HITo JHFT @17 IS I,
ZEHT 4 T W CANA T AT FAT
T § ATAL ° WX JAC 4 I
FY feafq = amE g, w9y od A
T TA—ST  AEEE  g—-ar
Ry ad@t #g=w, &fAe & guey
QAT 9T AT « 0L HF1ET F1 G0
F JATHE K W FEATN AT ITA FGA
ar agr

SHRIM C CHAGLA May I answer
the last question first because 1t 1s very
important? The reason why we have
taken up the attitude that both the
forceg must go back to the position
that they occupied on 4th June 1s this
In our opmion—and I am sure the
House wil] agree with me—if aggres-
sion 1s committed, the gggressor should
not be permitted to keep the benefits

of aggression Now, there 1g ng doubt
that

SHRI SUNDAR SINGH BHANDARI:
What about the Gulf of Agaba?

SHRI M C CHAGLA 1 will deal
with Aqaba also presently  There 1s
no doubt now and I have read the
statement of the Israeli Ambassador
himself that the first shot was fired
by Israe] against the Arab countries

SHRI SUNDAR SINGH BHANDARI:
After the plockade

SHRI M C CHAGLA. I will come
to the blockade As for the Gulf of
Aqaba, I have stated 1n my statement
that since 1957 our position 1s that
this 15 an internal waterway, a coastal
sea of Egypt Right or wrong, that
has been our attitude But let ug see
what has happened How 15 it that
Israel got thig right of navigation 1n
the Gulf of Agaba? It was after the
Suez crisis It 15 common ground that
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before 1965, no Israeli ship was per-
milted to pass through the Strajt of
Tiran and to pass Aqaba to the Port
of Eillah. It was after the Suez crisis
that Israel got this benefit as a result
of that aggression. Therefore, thal
aggression was not vacated at all
President Nasser

SHRI SUNDAR SINGH BHANDARI:
Why don’t you go back to the Yyear
19497

SHRI M, C. CHAGLA: I do not know
whether Israel was better off in 1949.

SHRI SUNDAR SINGH BHANDARI:
How will Israel exist? We have taken
tne position that Israel should exist.

SHRI M. C. CHAGLA: But has she
1o exist by the fruits of aggression?
She has other ports on the Mediter-
ranian. That can hardly be an argu-
ment. Now, may I point out that till
1956——many hon, Members do not
realise it—before 1956, the Strait of
Piran was not open to Israeli ships.
1t was only after the Suez aggression,
ang there can be no doubt today that

the historical fact js that there
wag collusion Dbetween the United
Kingdom, France and Israel to
commit this aggression which is

knows as the Suez crisis.

With regard to the other point made
by Mr. Bhandari, that the Prime Mjnis-
ter’s policy was actuated by reper-
cussions in Pakistan let me say that
that is absolutely untrue. This country
does not formulate its foreign policy
by considering what the reaction of a
particular country might be.

SHRI SUNDAR SINGH BHANDARI:
But thig is what she said,

SHRI M. C. CHAGLA: Ags the Ex-
ternal Affairs Minister and before too,
I know that whatever India does Pakis-
tan will be hostile to it. So we are
not worried about what Pakistan
thinks about our action. Do not for-
get that in 1956 Pakistan dig not sup-
port the Arab world on the Suez crisis.
We stood by the Arab world and today
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history has proved that we were right
ang what was done there was a gross
injustice to the Arab people.

Now, my hon. friend asks what are
the reasons for the Israeli attack. We
are not considering the reasons now.
We are considering

SHRI SUNDAR SINGH BHANDARI:
I also asked whether you have receiv-
ed any information about Gen. Rikh-
ye’s report.

SHRI M. C. CHAGLA: Yes, quite
right. I shall deal with that. Now,
Gen. Rikhye is an international civil
servant. He js not ynder our control.
He doeg not report to the External
Affairs Ministry or to the Defence
Ministry presided over by my collea-
gue here. His contact is only with
the United Nations and the Secretary-
General. We cannot issue ordersg to
him. He hag no obligation to report
to us. Therefore, as I explained in
answer to Mr. Dahyabhai Patel it was
entirely between Gen. Rikhey and the
Secretary-General. The most that
we could do was to make suggestion
to the Secretary-General through our
Permanent Representativéd there and
say, ‘“‘Please do something to evacuate
our people as soon as possible.”

SHRI BHUPESH GUPTA: First of
all, T should like to ask a smal] ques-
tion and that ig whether the pon.
Minister is aware that the Israeli Con-
sulate people having done their job
in Bombay have now landed in Delhi
and are contacting the press, politi-
ciang and even some people in the
Government with a view to getting the
stand of India with regard to his crisls
in West Asia modified in favour of
Israel, America and Britain?

Secondly, do I understand that the
Government still stands by the state-
ment of May 25 which the Minister of
External Affairs made giving the Gov-
ernment’s assessment of the situation
in West Asia and also enunciating the
stand of the Government? I ask this
guestion because there is a concerted
effort on the part of certain political
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forces—some well-guided others mis-
guided—to 1nfluence the Government
n a wrong darection, gccompanied by
pressure from the West Therefore 1t
g very, very essentia] because I think
the 25th May statement 15 one of the
very good statement, made on exter-
nal affairs, on foreign affairs, by the
(iovernment 1n recent years

I should also like to know whether
rne Government 1s taking all possible
steps to see that thig doctrine that the
agpresso. must not enjoy the fruits
ot aggression 1s being 1mplemented
so that the cease-fire would not end
1s a cegse-fire 1if 1t came hut would
certainly mean the comple‘e evacua-
tion by the Israelr Aggressor from
the terito.y they have occupied
I agk this question because 1n today’s
pape:r we find that the Israel; military
officers and politicians are saying that
they were going tg stay put in Jeru-
salem and other places There 1s every
reason to think that backeq by the
United State, and Britain, they will re-
main there and also 1n other parts,
hke Aqaba and so on I shoulg also
like to point out that the Americans
in the United Nationg and elsewhere
1 New York a:e saying that their war
has been won or something like that
In fact, they <ay ‘we are on the win-
ning side’  That 1s to say, they are
so identified with Israel that with
eve y military success—temporary—
which Israel hag gained, the Americang
are saying that their side 1s winning
Has the hon Mimister taken due note
of suCh statementy made by them?

I should also like to know whether
our Representative at the United
Nations has been given proper nstruc-
tions that this cease-fire must be treat-
ed only as a first step and that other
steps must immediately follow, lead-
ing to the withdrawal of the forces to
the positiong as on June 4 That was
a very sound decision taken by the
Government Does the Government
stand by that decision and what ns-
tructiong have they given to our Rep-
resentative at the United Nations? The
other day Mr Dahyabha; Patel con-
gratulated Mr Parthsarathv under the

[ 9 JUNE 1967 ]

crisis 3246
assumption that Mr Parthasarthy was
saymg something which  swiis  Mr
Dahyabha) Patel

SHRI DAHYABHAI Vv PATEL: 1
slill maintamn that his stand was better

and more logical than what Mr Chagla
says

SHRI BHUPESH GUPTA. Today 1
think he will not congratulate Mr
rarthsarathy because betweepn the
time he showered his encomiums on
Mr Parthasarathy and now, M
Parthasarathy has again spoken 1n the
United Nations Security Coungyl and
he has said rather more strongly all
that Mr Chagla has said

SHRI V M CHORDIA (Madhya

Pradesh) Under the direction of Mr
Chagla
SHRI BHUPESH GUPTA Then

both should be congratulated Mr
Parthasarathy has won his congratula-
tions and Mr Chagla should get that
now Why—poor chap—are yoy all the
time attacking him» If yoy congratu-
late Mt Parthasarathy then you should
congratulate the man who ;g directing
Mr Parthasarathy to do such things
That 15 only fair

SHRI DAHYABHAI V PATEL Not
directing, mis-directing

SHRI BHUPESH GUPTA Therefore
T sav this The point now 1s that ter-
tific pressure 15 bemg built by the
West ang their lobby 1s active in our
countrv, the Israelis also are active
They want India to take up a position
when Israel would be 1n a position to
en)oy the fruits of aggression Noth-
ing would be more dishonourable,
nothing would be more calamitous,
nothing would be more criminal, noth-
ing would be more shameful than to
permit the Israeli aggressor tp peman
in a gtate of aggression and continue
that aggression under the cover of a
cease-fire Let ug be very, very clear
about 1t Everybody has said that.
Therefore I would like a categorical
assurance; I am gure Mr Chagla will
give that assurance because that ;s in
line with his policy For once after
many years, Mr. Chairman, we find
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ourselves in genera]l agreement with
their policy about the Arbas indeed
all freedom-loving people in the
world will be 1n agreement with this
policy which brings honour and pres-
tige to our country, As an Indian I
feel proud that we are standing by
the Arab people, that the days of
Lawrence have passed and a new
dawp is coming up there. Therefore
it is very, very important.

I shall also like to have another
assurance, I wanht to know whether
the Government is aware that in this
country the monopoly Press ig being
briefed day and night in order to
write in favour of Israel and against
the Arabs and bring disgrace to our
position.  Ir it is so, what ig the gua-
rantee we have tg counter such propa-
ganda? May I have an assurance
frony the hon. Minister that the Gov-
ernmeant of India will instruct at least
the All India Radio to intensify its
broadcasts in order to make our posi-
tion known to the whole world? It is
very, very important. I gay this thing,
because all the papers pgo abroad.
Theretore it is very essentia] that
India’s position should be stated and
stated in different languages, especial-
ly in Arab languages, so that the
people know what we stand for here.

Finally, I would like to know one
thing. And here the Government is
silent. I can understand their difficul-
ty; that js the P, L. 480 problem. The
real culprit, the real criminal, the
masterg of Israel gre the United King-
dom. You read the speeches of the
British Government spokesmen, of Mr.
Wilson, and other people and read also
the speeches of the American spokes-
men. It is quite clear they had
prepared to strike before it was too
late because they had realised that
the Islamic Pact and Arab Pact and
that kind of things had divided the
Arab nations and there was a fiasco
and before the Arabs were better arm-
ed they wanted to smash them. That
was the criminal part of it. Is it hot
a fact that the Israeli Prime Minister
made a statement that the aim of

[ RAJYA SABHA ]
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Israel was to march to Damascus? It
anybody in this context had announced
a declaration of war it was Israel and
the aim was declared to be to march
to Damascus and to destroy Damascus.

SHRI MULKA GOVINDA REDDY:
Both sides have done that.

SHRI BHUPESH GUPTA: No, not
both sides. President Nasser had never
said like that. Only after that Presi-
dent Nasser started operations in that
region. Therefore you cannot say that.
I am surprised that an officer of the
Ministry met that Israeli representa-
tive who came here, whose hand 1s
dripping with the blood of our Indian
soldiers. Do I have an assurance that
these people would be asked to quit
this country? This Consulate is a
source of intrigue, interference, poli-
tical pressure and downright bribery.
T would like to know how we are going
to stop this political bribery which is
going on after the cold-blooded mur~
ders of our Indian brethren who were
in soldiers’ uniform on an inferna-
tional peace mission, All these things
he should clarify.

MR. CHAIRMAN: I am only allow-
ing one more Member, Mr. Niren
Ghosh, to speak. After that the Min-
ister will reply.

DR. ANUP SINGH (Punjab): Sir,
you have net given anybody a chance
from this side.

SHRI M. C. CHAGLA: Sir, may
I ...

MR. CHAIRMAN: You would like
to reply to Mr. Bhupesh Gupta?

SHRI M. C. CHAGLA: Yes; 1 will
answer in two minutes.

I want to assure this House and Mr.
Bhupesh Gupta that the policy enun-
ciated by this Government in the
statement made on the 25th May
stands. There is no change in the
policy because that policy is based on
our national interests and the cause
of what we consider to be justice and
right.
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As regards the question whether
Israel would be allowed to keep Jeru-
salem and other places, whatever the
future_may be, our Representative has
made it clear in supporting the cease-
fire resolution—the hon. Member may
read his speech-—that we stand by the
attitude that we have taken that the
two forces should withdraw to the
positions gccupied by them on the 4th
June, i

As regards the activities of the Con.}
sul for Israel, he has been told in no '
unmistakable terms that it is not for
a Consul to attack or criticise Gov-
ernment policy. Even an Ambassador
is not permitted to do so, much less a
Consul, who really looks after consu-
lar activities and he is pot supposed to
indulge in political activities.

Sir, there is one thing I should like
to say. My friend, Mr. Dhandari, is
not here. There was a statement in
‘The Hindustan Times’ to which he
referred and said there was some slant
in the report made by General Rikhey
about the Israelj attack on our con-
tingent. I have got the report of
General Rikhey, which was sent to the
Secretary-General, and 1 want to
assure this House that from this report
it is perfectly clear that the attack was
by the Israeli forces. It was deliberate,
it was callous, it was calculated. There
was no gquestion of any mistake.
(Interruptions) Let me finish,

sf} TAFITPAN © THUFT FT BT
47 J WA F1 Er w0 7 F qor
JrEa § fF s B & 9 aw fra
FT AT ¥ ITITEA A et W
g ?

SHRI M. C. CHAGLA: After I have
finished this. I cannot, enter into the
motives of people (Interruption)
Israel knows that she has taken up an
anti-Indian attitude and you can draw
your own conclusion.

SHRI BHUPESH GUPTA: The
Consul met the management.

[ 9 JUNE 1967 ]
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SHR! NIREN GHOSH (West Ben-
gal): The hon. Minister, Mr. Chagla,
has said that the UNEF was not there
on the Israeli side, because Israel did
not allow it. Now, I want to know
from the Minister what was the inten-
tion of Israel in not allowing UNEF
on their side of the border. Is it be-
cause they had the ulterior motives of
preparing for aggression against the
Arab world? That is one thing.
Secondly, UAR has made a definite
charge that the US and UK gave cover
to the lIsraeli forces, when they tock
the first offensive and struck at the
UAR air force, literally destroyed it,
so that they could advance. If so,
what is the opinion of the Government,
whether this charge is true or not and.
if true, may I know whether this
matter would be brought before the
Security Council? My third question
is this. The present borders of Israel
are not the borders when Israel was
created. The hon, Minister has said
that these borders stand as the fruits
of aggression committed in 1955 or
1956. If that be so and if UAR presses
that they should vacate the aggression
which they committed in 1956 along
with the other Western powers, may
[ know whether the Government of
India would support UAR in its stand?
Where do we stand, if this demand
is made? My Party and we also say
that the Government should clarify
their position on this matter, whether
Israel should not be debarred from
gaining the fruits of aggression they
gained in 1956, My fourth question is
this. It is reported in the press that
aur Ambassador in US was called and
he was advised that India should re-
strain UAR. In a sense it means that
UAR does not resist Israeli aggression,
May 1 know whether it is a fact that
the United States Government told our
Ambassador some time ago, a week or
so back, and it was reported in the
press that through him they tried to
advise our country to restrain UAR;
not restrain Israel, the aggressor, but
the aggressed. They were asked 1o
put pressure on UAR. Is it a fact or
not? May I know the present position,
whether the United States Govern-
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ment have expressed any opmnion? Is
1t 1 the know of the Government of
India that the Israelr position 1s to stay
put m the teriitories now gamed as a
result of aggression? Formally or in-
formally or through any other source,
do the Government of India know
about the intention of the Governmen,
of the Unrted States? My last ques-
tion 1s, smce our armed personnel
have been deliberately killed may I
know whether the Israeli Consul would
be asked to wind up® 1 demand that
we should sever our consular relations
with Israel

AN HON MEMBER The Chin¢-e
Embassy 15 still in India

SHRI M C CHAGLA My friend
has asked me why did not Israel agiee
to the stationing of UNEF op Israels
territory We'l, there are manv 1eso
lutions of the United Nations which
Israel has not ac¢cepted and this 1s one
of these Fven wilh regard to parti-
tion the fact today 1s that the partition
plan which was drawn up by the
United Nations, gave to Israel fifty per
cent of Palestine Today as a matter
of fact, she 1s occupying 80 per cent,
but T do not want to go mtg the his-
tory of that I can give a catalogue
For the edification of my friend Mr
Dahyabha: Patel how many resolu-
tions of the United Nations have not
been carrred out or accepted or
honoureq by Israel?

Now 8ir, as regards the question
whether the United States and the
United Kingdom gave cover to Isiaehi
forges, I can only tell the House that
both the United States and the United
Kingdom have officially demed that
any cover was given by them or that
they toak any part in the hostilities
between Isrdel and the Arab States 1
cannat disclose to this House what
talks took place between dip'omats n
the United Nations Some question
wag put to me whether the Americn
Ambassador told something to Mr
Parthasarathy Obviously the House

IRAJYA SABHA )
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will understand that the represcnta~
tives meet from time to ttme Then
varlous discussions may be repiied to
us, but that 1s not a matter which can
be drvulged to this House

DR ANUP SINGH May I draw the
attention of the Minister of Exieinal
Affairs to the columpn in ‘The Stiles
man’ of teday wherern the episode that
we are discussing has been characteris-
ed as infamous I would like just to
submut that every correspondent has
the right to choose the language
according to his taste and knowled.e
and he could have said that the statc-
ment was partisan 1nappropriate, rash
uncritical etc  Now, English 15 not
my mother-tongue, nor thal of Lhe
correspondent but the word ‘infamous’
has the connotation of moral depra-
vity  Jalllanwala was an 1nfamous
act  Genocide 15 infamous, but to
refer to a statement made by the Min-
1stet of Externa' Affairs as infamous—
whether the choice was deliberate or
madvertent—I think 1s most unfortu-
nate unwanted and uncalled for

SHRI P N SAPRU 1 think that 1s
1 matter which the Press Council may
take notice

SHRI M C CHAGLA Sir I rend
that column and I was myself sut
pi1sed at the use of that expression 1
thought that particular colummst was
a master of the English language but
after reading that I doubt whether he
really understood the imphlications of
the word he was using I wish he had
consulted an English dictionary before
he used that word

2 PM

ANNOUNCEMENT RE GOVERN-
MENT BUSINESS

THE LEADER OF THE I1IOUSE
(SHRI M C CHAGLA) With your
permassion Sir I orisce {0 anhounce
that Government Buswiness 1n  this



